
T.S(M) No. 7O of 2022

(Sri Umesh Tanti and Smti Tulsi Gowala)

Present: N.Goswa m i, Add l. District J ud ge( FTC)Son itou r.Tezpu r

29-O3-2023

Both the petitioners Umesh Tanti and Smti Tulsi

Gowala are present.

Heard and perused.

The petition was filed u/s 28 of Special Marriage

Act, 1954 with prayer for a decree of divorce on mutual

consent. The petitioner had stated that their marriage

was solemnized on 16-05-2017 at the Office of the

Marriage Officer, Sonitpur, Tezpur and thereafter they

started living together as husband and wife. There is no

issue out of their wedlock. Subsequently, the petitioners

discovered that there is difference of temperament

between them and verbal altercations took place

between them. Their marita! life became unbearable

and the efforts made by their friend and relatives for

reconciliation yielded no result. Since Nov,2017 both the

petitioners have been living separately and they have

decided to obtain a decree of divorce.

The statutory period of six months has already

been elapsed and the record also reveals that

conciliation, efforts have also failed. Both the petitioners

have filed their affidavit evidence, in which the contents

of their petition have been reiterated. Their marriage
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Certificate has been exhibited as Ext.l. The petition'ers

have also submitted verbally that they have already

settled their monetary claims between themselves and

now they want a decree of divorce on mutual consent.

In view of the above, the petition is allowed.

The marriage between the petitioners Umesh

Tanti and Smti Tulsi Gowala is declared to have been

dissolved.

Let a decree of divorce be drawn up accordingly.

Let a precept be issued to the Marriage Officer,

Sonitpur, Tezpur for cancellation of the Marriage

Certificate.

With this order, this case is disposed of.

Addl. District Judge (fl-C)

Sonitpur, Tezpur.
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